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BHADRA 12, 1884 (SAKA) Warehousing CCYr-
porations Bill 

5540 

(Assignment of Legal Practitioners) 
rules, 1962 published in Notification 
1962, under section 19 of the Geneva 
No. SRO 222 dated the 25th August 
Conventions Act. 1960. [Placed in 
L ,brary, See No. LT-3B8162] 

Mn ... :RAL CONCESSION (FOURTH 
AMENDMENT) RULES, 1962 

The Deputy Minister in the Min-
istry of Mines and Fuel (Shri Hajar-
oavis): Sir, I beg to lay On the Table 
a copy of the Miileral Concession 
(Fourth Amendment) Rules, 1962 
published in Notification No. GSn 
1076 dated the lIth August, 1962, 
under SUb-section (1 ) Of section 28 
Of the Mines and Minerals (Regula-
tion and Development) Act, 1957. 
[Placed in Library, See No. LT-389! 
62]. 

MESSAGES FROM RAJY A SABHA 

Secretary: Sir, I have to report 
the fo'lowing messages received 
from the Secretary of Hajya Sabha:-

0) "In accordance with the pro-
visions of rule 125 of the Rules of 
Procedure a!1d Conduct of Business 
in the Rajya Srubha, I am directed 
to inform the Lok Sabha that the 
Rajya Sabha, at its sitting held on 
the 30th August, 1962, agreed 
without anv amendment to the 
Atomic En~rgy Bill, 1962. whie!l 
was passed by the Lok Sabha at 
its sitting held on the 20th August, 
1962." 

(ti) "In accordance with the 
provisions of stub-rule (6) of rule 
162 of the Rules of Procedure and 
Conduct Of Business in the Hajya 
Sabh~, I am directed to retul''' 
herewith the Appropriation (Na. 
4) Bill, 1962. which was passed 
by the Lok Sabha at its sitting held 
on the 21st August, 1962, and 
transmitted to the Rajya Sabha for 
its recommendations and to state 
that this House has no recommen-
dations to make to the Lok Sabha 
in regard to the said Bill." 

(iii) "In accordance with the 
provis:oas of sub-rule (6) Of rule 
162 of the Rules of Proce-
dure and Conduct of Busi-
ness in the RaJya Sabha, I am 
directed to return herewith the 
Appropriation (Railways) No. 4 
Bill, 1962, w!lich was passed by 
the Lok Sa:,ha at its sitting held 
on the 21st August, 1962, and 
transmitted to the Rajya Sabha for 
its recommendations and to state 
that this House has no recom-
mendations to make to the Lok 
Sabha in regard to the said Bill." 

12.29 hrs. 

EL.ElCTRIOITY (SUPPLY) AMEND-
ME:-<T BILL' 

The Minister Of State in the Mini8-
try of FoOd and Agriculture (Dr. Ram 
Subhag Singh): Sir, 0!1 behalf of 
Hafiz Mohammad Ibrahim, I beg to 
move for leave to introduce a Bill 
further to amend the Electricity 
(Supply) Act, 1948. 

Mr. Speaker: The question is: 
''That leave be granted to intro-

duce a Bill further to amend the 
Electricity (Supply) Act, 1948. 

The motion was adopted. 

Dr. Ram Subhag Singh: I introduce 
the Bill. 

WAREHOUSING CORPORATIONS 
BILL' 

The Mini,rter Of FOOd and Agricul-
ture (Shrl S, K. Patill: Sir, I beg to 
move fOr leave to introduce a EiJI to 
provide for the incorporation and 
regulation of Corporations for the 
pUrpose of warehousing of agri-
cultural produce and certain other 
commodities and for matters connect-
ed therewith. 

Mr. Speaker: The question is: 

"That leave be granted to i.tro-
duce a Bill to provide for the in-
corporation and regula~ion. Of Cor-
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